. GOVERNMENT OF IND
WINISTRY OF FINAKCH

{DEPARTHENT OF REVEN

(IR RS

New Delhi,

am. (877
- for general information that the approval
basis to the following Institution under ¢
section(l) of Section 35 of the Income~tax
Ministry of Finance {Department of Revenus
flcation No.498 (F.No.203/61/73-1TA.I1) da
hereby converted into time bound valid upt
the following conditionsi- _

$) That the Indign Academy of Pedi
maintain a separate account of
it for selaentific research.
41) That the said Institute will fu
its sclentiflc reseazch asctivit
Authority for overy finsncial y
be laid down and intimated to ¢
20th April sach year.

1431) That the said Institute will su

Autherity by 30th June e¢ach veas
annual accounts shewing thelr &4

and Balance Sheet showing its a
copy of each of these ducuments
Conmissioner of Income~tax.

tv)
Direct Taxes, Ministry of Finan
. Hew Palhi, 3 months in advance

approval for further axmemd® exten

recelivod after the date of expl
to be rejected.

INSTITUTION

“fadian fcadany of Pedlectries,

Keanedy Bridge, Bombay=-400 007,

{F.HO.2033/206/85=3TA .21} + 14

£

That the sai&‘lnstitute will app

&)

kndyinf Octobes,1986.

is hereby notifioed
anted on pexpetual
ause (11) of sub=

sty 1961, vide
and Insurance} Noti-
ed| 13411.1973 18
31.3+1987 subject to

pizs, Bambay will
sums recelved by

ot

nikh annval returns of
es; t0o the Proescribed

jar} in such forms as may
en; for this purpose by

mit to the Prescribed

a| copy of their audited
ta
sefts liabilities with a

to] the concerned

1y to Central Board of
cégb

¢ fore the expiry of the
sion. Applications

by 0f approval are liable

Kgilash Davshan,

~ Under Secretary to

t%n Government of India

income and expenditure

[Department of Revenue),



